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Non-Formatton of Apex Bodies in 
some States

• m .  SHRI M. KATHAMUTHU: 
Will the Minister of LABOUR be 
pleased to state:

(a) whether in some of the Union 
Territories and States, Apex bodies 
have not been formed;

(b) if so, the reasons therefor; and

(c) the steps being taken in the 
matter?

THE MINISTER OF LABOtrR 
(SHRI RAGHUNATHA REDDY): (*> 
and (b). A statement showing the 
names of States/Union Territories 
which have not formed such Apex 
Bodies together with reasons for not 
constituting the same is laid on the 
Table of the House.

(c) The National Apex Bodies in its 
0th meeting held oti 10th January, 
1976 has requested the concerned 
Labour Ministers to constitute Apex 
Bodies in their States as early as pos
sible.

ST A T E M L N T

States/Unton T en ito rieh  Reasons for r o t  se ttirg  up A ppix  Body

1. Delhi

2. Gujarat

3. Tam  1 Nadu

4. Goa, D am m  & D iu

5. Jam mu & Kashmn

6. M adhya Pradesh

7. Nagaland

8. Orissa

9. Mizoram

10. Chandigarh

11. M anipur

12. Meghalaya

13. Sikkim

14. A,runachal Pradesh

15. Andaman & N icobar Isianc

16. Lakshdweep

17. D adia N<igar H avd i

SHRI M KATHAMUTHU: The 
hon. Minister has said that in the 
meeting of the National Apex Body, 
the Lafbour Ministers were requested 
to constitute the body as early as pos
sible. But in the statement it is stated

'I Still under consideration of the G overn- 
^ m ent.

J
"J D id not feel the need for setting up  Such 
I B partite Body as the ix istn  g  Labotu 
I Advisory Board/TriparM i liody was 
| serving the purpose. However, on the  
j ins s ta te s  of N ational Apex Body they 
! have agreed to  reconsider the question of 
| setting up such Bipartite Body in th e ir 
y Stutes/Uruon Territories.

N o reply received as yet.

that Delhi and Tamil Nadu do not feel 
the need of setting up an Apex Body 
as existing Labour Advisory Board is 
sufficient to serve the purpose. I 
would like to kfcow* from the fteti 
Minister whether in the Apex Body
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Meeting & y  tim e bound programme 
was ttrtallsed for setting up of this 
body.

SHRI RAGHUNATHA REDDY; 
Froln the statement it is clear that 
Delhi and Gujarat are still considering 
arid notar I am told Delhi is finalising 
its proposals. As far as Tamil Nadu 
is concerned, the concerned Minister 
told us that he would also now take 
up the question of constituting an 
Ape* Body.

SHRI M. KATHAMUTHU* I can 
understand the case of Tamil Nadu 
But Central Government is there in 
Delhi The hon Minister states, they 
are finalising. I want to have a cate
gorical reply from the hon Minister 
why they are delaying to constitute 
such a body

SHRI RAGHUNATHA REDDY* 
Apex Body cannot be straightwav 
constituted by the Government H i«s 
mostV at the national level Apex 
Body is a bipartite bodv consisting of 
the representative of the viational 
trading organisations and also the re
presentatives of the employers' organi_ 
sations Therefore, after consulta
tions with the concerned parties any 
State Government or any Union Terri* 
tory authorities will have to proceed, 
Probably, in connection with that 
some delay is taking place.

SHRI S. M. BANERJEE: In the 
last Apex Body meeting the Prime 
Minister expressed concern over the 
large scale violation of the recommen
dations otf the Apex Body by s?me of 
the employers and a Committee was 
to be formed. I would like to know 
from the hon. Minister what action 
has been taken in this regard I 
want to know whether a Committee 
has been form**! to take penal action 
against the defaulting units which 
have violated the agreement or recom
mendation of the Apex Body

SHRI RAGHUNATHA REDDY- The 
Apex body itself, being a bipartite 
body, ha® proposed to constitute its

own small sub-committee to go into- 
the question of closure and other con
nected problems of various undertak
ings which they wanted to study. This 
is one aspect of the action which bi
partite body itself, that is, the nation
al Apex body, proposed to take in this 
regard. And we have also, on be
half of the Government, impressed on 
the State Lalbour Ministers and other 
concerned authorities the need to look 
into this problem and to take such 
action as would be called for.

SHRI RAJA KUIJCARNI- The Maha
rashtra Government has appointed an 
Apex body Mav Wf> know, in how 
manv ca^s the retrenchments and 
lay-offs have been either rrevented 
or revived’ T<? it n fact that more* 
cases of lav-ofTs have come up dunng 
the last two months’

SHRI RAGHUNATHA REDDY: I
don’t have the information here with 
me If he wantc\ T wPI be able tow 
give it to him lat^r

JTTfarpr ?rmiP!>T T ri 3  w fr  
Tift 3rpr?r » f** (
i f f t  frnrrf^rf ^  fVrr 
^rr ■’TT f  T̂Tf 3Trri7 f^ r r r  t t  r f t  
$  fsr <rr mw, srw r̂narr
^  M r  5R  ?r ̂  ytgnT

aWV

W  qfrf t??rr snxr fasr ?» tt

^Ysff vfaT ut ^ : 7

SHRI RAGHVNATHA REDDY: 1
have already stated that Government 
is contemplating a legislative process 
for this purpose.

SHRI PRIYA RANJAN DAS 
MUNSI: In the statement it is said
that the National Apex Body attach
es great importance to the participa
tion of labour in Management I am 
prepared to concede that the Minister 
cannot answer the general question*
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straightway. But I would like to re
. fer in particular to the question: of 
the Union Territory of Del.hi which 
the Minister can easily answer. I 

· would like to know whether, in view 
. of the 20-point programme and the 
commitment of the National Apex 
Body, in DCM and other big units in 

· Delhi, in actual terms, the participa
-tion of labour and working class is 
·taking place in management. If it is 
· not so what is the action which the 
· Government proposes to take. 

SHRI RAGHUNATHA REDDY: The 
· scheme which has !been· proposed by 

the Government for the purpo5e of 
partici.oation of the working class in 
industrial undertakings is at the in
dustrial level and at each industrial 
level it is on:ly at shop floor and plant 
·ieveTs. That is to say, they have joint 
coul'lcil at the plant level and the 
· shop coullcil at the shop floor level. 
The scheme does not cmatemplate the 
working class repre!'entatives to be 
taken at the mana�ement level, at the 
leve1 of Board of Directors. At that 
level it is n·ot contemplated. And, as 
-·far as the particular question, where 
he refers to DCM and others, jg con

, cerned, I do not have the informa
tion. He may put a separate question. 
It is a matter to be dealt with by the 

· Delhi Administration. 

SHRI TRIDIB CHAUDHURI: The 
National Apex Bodies were :&,rmed 
after the promulgation of emergency. 
It was expected that some urgency 
should be there about the imp1emen-
1ation: of the decisions of the Apex 
Body. If the recommendations of the 
Apex Bodies remained only advisory, 

· what is the particular use of multi
piying these bodies, in spite of the 

· fact that we have an emergency. 

SHRI R.AGHUNA THA REDDY: It is 
<not merely a question. of· bipartite 
body constituted for the purpose. of 

· advising the Government. These apex 
· bodies at the national level have 
'been· formed by including the re-

.. presentative of the working class and 

employers, so that. the bipartite bo
dies, by way of taking decisions Oft 
certain matters, may be able to influ
ence the working clat:s on one side 
and the employers on the other side. 
to implement these decisions. It is 
not as if no decision has been takes 
because quite a number of decisions 
have !been imp1emented by the repre- ' 
sentative,,, of the working class as 
well as the emp1oyers. Some of the 
problems have be"!'l solved. It i.s true, 

that there are still some problems 
which are facing a difficult situation 
and in certain cases the advice given 
by the Apex Body was not fully imp
lemented. 

I do not want the House or the hon. 
Membe,. to have the impreS"Sion that 

the ap�x bodv decision is not imple
mented. In c�rtain cases the decisions 
are implemented and i.n certain cases, 
there are certain knotty problems. 
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